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CENTHAL ALMINISTRATIVE TRIBUNAL
ALLAHABAD_BENCH, ALLAHABAD.

5 NG JHAL 1
Nainital, this the 15th day ef April, 2004.

QORUM : HONe MR. JUSTICE S.R. SINGH, V.C.
HON. MAJ. GEN. K.K. SKIVASTAVA, A.M.
O.A. Ne. 37 of 2004. '

Surendra Mehan Jeshi S$/0 Shri Urva utt Jeshi, Divisienal

- Forest Officer, Musserie, District Dehradun... ...Applicant.

Counsel fer applicant : Sri V.K. Singh.
Ve rsus

i+ Unienof India through its Secretary, Ministry’of Forests
& Enviremment, New Delhi.

2. Principal Secretary/Secretary, Ferest Department, U.F.
Civil Secretarist, Lucknow.

3. Unien Public Service Cemmission through its Secretary,
Shahjahan Read, New Delhi.

svewscene ‘ «oes0eqflespondents.

Ceounsel fer respondents : Sxri R.C. Jeshi, K.P. Singh and
Sri S. Chaturvedi.

ORDER (OBAL)
ON. ICE S.R. S V.G,
List has been revised. Nene appears fer applicant.
Wwe have heard Sri K.P, Singh, learned counsel for Bespondent
Ne.2 and alse perused the pleadings. Sri V.K. Singh, learned

& U dalc T
Counsel fer applicant was infermed LbY Sri K.P. Singh.

2. The applicant was appointed te the U.P. State Forest
Services in the substantive capacity and in 1996 he was
appointed by premetion to the cadre ef Indian Ferest Service}‘
and assigned 1992 batch as the year of alletment. It appears
that selection held in the year 1996, gave rise te a dispute
in C.A. Ne.982/96é and ether connected O.As. The select list
prepared in the year 1996 against 33 vacancy, was set aside
by the Tribungl vide erder deted 12.11.1997. Against the
judgment @ writ petitien was filed which came te be dismissed
by erder dated May ll, 200l. The dispute has now attaineptx

finality with the judgment dated 11.5.2001. The instant O.A.
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seeks issuance of a directien te the respeondents te adjust
the applicant in Indian Ferest Service against the vacancies
so determined on yeaIwise basis as he has already been
selectéd and appointed to the IFS U.F. Cadre on the basis

of select list of 1596 and te make a previsien of adjustment
accordingly by helding review §.P.C. and making a previsien

for adjustment of the applicant while helding the review DFC.

3. ' We have been teld by Sri K.P.Singh that the review
D.P.C. has been held but the result could net be declared
because of the interim order passed by the court in case of
one Chaitanya Narain Vs. Unien of India & others pending

in the Allahabad High Ceurt. In eur opinien, therefere, the
O.A. at this stage, is pre-mature and dismissed as such
without prejudice te the right ef the applicant te file a
fresh U.A. in case he is aggrieved on declaratien of the

result ef the review D.P.C.

Ne erder as te cests.

T\ |
Member(A) Vice-;%;i\#an

Brijesh/-



